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CENTRAL AOMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH
ALLAHARALD

Allababad; Dated this 1st day of August, 2000

Uriginal Applicaticn No, 1256/]1999

pistrict : Azamgarh

CUiAM 2~
Hontpble Mr, Justice RRK Irivedi, V.G,

Hontple Nr,S, Biswas, AM.

Udali Pratap singh son of sri Abhay Raj singh,
Abhay Raj Singh _
Resigent of Village & Postuaswania,
pistrictoAzamgarh,
(sri R, P, singh, Advocate)
e o« o « o Applicanis
versus

l« Unicn of Indian through the

Dbrector General Posts

Ministry of Communicatdcn,

New pelhi,

2, The pirecbor Postal Services,
Gorakhpur,

S The sr, superintendent of FPost
Of fices, Azamgarh,

4. S"J'IG(P) Lalgmj’
i Azamgarh,

(m, Sadhna Srivastava, Advocate)

s » « oid€spondents

SRDER (O agl)_
By Honvple Mr, Justice sk Trivyedi  V,.C,

Ihis application has been filed under Secti

an

19 of the Administrative Tribunals Act, 1985 seeking

a directiocn against the respmgents to give appointment

to him on the post of EDBIM, Jeuli, Branch rost Uffice

Bardah, district Azamgarh,

25 Ihe facts giving rise to this aprlicagtion, in

short, are that e gri Bhullan singh was appainted

as EDBHEM, Aswania, district Azamgarh @ 7-}1-1985,

applicant made a representation against this appointment

The
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of sri Bhullan singh;bEfore the pirector General Fostal

services, who cgncelled the gppaintment of sSri E.hullan'
singh, vide order dated 19-7-1985, the order of pirector
Postal services was challenged in O,s. No,570/1985 in
the Court of Munsif Havelli, Azamgarh, which was
tralﬁsferr;ia\;l?i;ﬁ;m;;ed as [.A, NOo,3 of 1987,

This applicaticn was allw';*‘ad*b-y the order dated

13-5-1991., The order of the pirector Postal Services,
was set aside and the plaintiff Bhullan Singh was
directed to be posted as EpBHM Aswania with immediate
effect, So far as the applicant is cadcerned, it was
opserved that he may be provided alterngtive gppointment,
in the manner they considered suitable in accardance with
law, It appears that by the order dated 29-5-1992,

the applicant was again gppainted EDA but it has

been styted that the applicant d id not turn up to jain,
The applicant's claim is that he approached the
respndents to jain the post, but he was not allowed

to join, Be(asit may, the applicant filed thereafter
UA NO,1768/1992 and claimed the appdintment, However, the
apilicatid . ywas digmissed by the order dated 11-3-1997.
In the order of this Iripunal, there is an opsérvation
that/the respmden'tsﬁbrﬁmcﬁ:e:tgn:thgits and when a
vacancy in the pogt of EDERM arises negr to hig village,

the applicant will be congidered for appointment m the
saia post, The gpplicant, then made an application
that he may be appcinted as EDBFM in Jeeoli | Branch
Post Uffice Bardah district Azamgarh, In para 6 of
the counter affidavit it has been stated that though
the apflicant appliﬁd* N 20=7=1999 for appantment as
EpDBH4, Jeoli, i,e, after the last date, but his claim

was considered and as he was awarded lower merit, he

could not pe given appaintment,
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s We have carefully considered the submissia of

the leagrned couwngel for the agpplicpnt, It has been
VNS Wan Ve o v 2. L8
submitted that the appli cantl\u&u@# for-outright e

appointment in view of his earlier selection, Howeer,
we do not find any merit in this submissiam, The
selectian of the applicant for appdintment was subject -
S
to the result in U,s, No,507/1985, HEZE® application was
. = S g U ,

allowed by this Tribunal o )3-5-199) thzt the selection |

: v _ e : |
was dlsapprﬂved/ a=® the gpplicgnt could not claim any |
appointment on the basis of the same, The fact that

he continued for some¢ time on the pasis of thzt selectim

could alsonot give him any right for being posted, so

far as the getting aside of the order dated 20-5-1992 is

concerned, the applicant filed UA No,1768/1992 in which

his claim was not gccepted and the application was

dismissed, In these facls and circumstances, 2{& claim . —
of the gpplicant for appdainiment as EpDBFM, Jeoli w_qcm
be cansidered am merit, The respandents have come with
the case that the claim of the gpplicagnt was congidered
but he could not pe given gppaintment as cm merit he
was found gt the lowest, In the circumstznces we do

not find the applicant entitled for any relief,

4. For the reasons stated above, the application

is dismissed, with no order as to costs,

e

Member (A) Vice Chgirgan |




